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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEOABAD BENCH

OC.A.NO. 235 or 1992

T < NC.
DATE OF DECISION 8.7.1997
Divisional Railway Manager, Petitioner
ME. N.S. Shevde, Advocate for the Petitioner (s’
Versus
Mr. Ramnareshsingh 8. Respondent
MIf. Uu.Ma. Shastri Advocate for the Respondent s

CORAM

The Hon'ble Mr. V. Ramakrishnan, vVice Chairman.

The Hon'ble Mr.

JUDGMENT

Whether Reporters of Local papers may be allowed to see the Judgment ¢ #
To be referred to the Reporter or not 2 &
Whether their Lerdships wish to see the fair copy of the Judgment ¢

Whether it needs to be circulated to other Benches of the Tribunal %~
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appropriate forum. Mr. Shevde, Standing Counsel for
the Railways who is for the applicant in the present
O«A. states that for lack of jurisdiction of this
Tribunal, the present g.A. may be returned to the
Rallways so that they may, if so desired, approach

the appropriate forum. I direct accordingly and

return the Q.A. to the Railway Administration. The

O.A. is disposed of finally with the above observation.

‘.wﬂ»/“/"g

(V.Ramakrishnan)
vice Chairman

No costs.,




